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Shri Justice K. M. Agarwal :

Learned counsel for the respondents submitted
that the Tribunal's order dated 6.5.1997 in OA 2353/94
hao been complied with. He submitted that relevant;
order fixing pro rata pension has been sent to the
applicant s bank for collection of the applicant s
pension, as per pro rata fixation of pension.
Similarly, cheque has been sent to the applicant on

against interest for the delayed payment as
directions made by the Tribunal,



V •

2, The learned counsel for the applicant

referred to the time specified for compliance in th€

Fribunal s order. He further pointed out that as per

rejoinder filed by the applicant on 16,4,1998^ no cash

amount has been received by the applicant so far and,

therefore, a case for contempt is made out.

3. Since there is no par ticulc^r mode of

execution as is provided under Order 21 of the Code of

Civil Procedure for executing the decree, we entertain

contempt petitions to ensure compliance with the

orders made by the Tribunal. The compliance has been

made though there appears to be a delay in compliance,

but in view of Section 13 of the Contempt of Courts

Act, 1971, it does not appear necessary to continue

with these contempt proceedings or to punish the

respondents because we are satisfied that the contempt

riut of such a nature which can be said to be

substantially interfering or tending substantially to

interfere with the due course of justice. The order

has been substantially complied with. AccordinQlys

the contempt petition is dismissed. Rule nisi shall

stand discharged.
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